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requested the Central Government to include 
their castes in the list of Scheduled Castes  in 
Gujarat State; 

(b) if so, the names and the number of such 
caste organisations which have requested in 
this regard; 

(c) the action taken by Government 
thereon, so far; and 

(d) what is the policy and procedure 
adopted in each case? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESARI):   (a) Yes Sir. 

(b) The details are in the enclosed 
statement (See below) 

Statement 

(c) All such proposals, requests, etc 
are under consideration of the Advi 
sory Committee on Revision of Lists of 
Scheduled Castes and Scheduled Tri 
bes constituted in the Ministry for 
their  recommendations etc. 

(d) The SCs are specified under the 
provisions of Article 341 of the Con 
stitution which envisages consultation 
with the concerned State Govt, re 
garding fulfilment of the prescribed 
criteria by the concerned community. 
Further any amendment in the exist 
ing list of SCs can be made only 
through  an Act of Parliament. 
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